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Reserved,
IN THE CENTRAL ADUAINISYTRATIVE TRIBUIRL, i gv’
ALLAHABAD BEICH, ALLAHABAD,

this the_\3 {|\ day of March®2001,

HOW' BLE MR, RAFI(Q UDDIN, HMEMBIK (J)
HON'BLE iR, S, BISUAS, 1EBER (A)

Origindl j\l_'}]_rli{:ﬂtion 0. A64 of 1963,

R.C.Budhiraja, aged about 55 years, S/o S8ri K.R. Budhiraja,

resident of 39075, prem Gangj, Sipri Bazar, Jghansli.
|

{
|

! applicant,
By Advocate SFi M.P. Gupta.

!! Versus,

ynion of India ﬁhrnugh the General Mahager, Central Railway,

Bombay V.T.

2 The Diwisional Railway Manager, Central Railway,

Jhansi,

Respondents,
By advocate : Sri A.V. Srivestava,
with
original Application no, 765 of 1993,

G.S. Thakur, agéd about 53 years, S/o late Sri vYadunand

Singh, behind K@nti Baba, Dildar tlagar, Jhansi.

2. S.H.iBﬁDgal, aged about 53 years, S/o late €ri

Jagdish SingH Ejagnl, kR/o F=197-B, Gulam Gaus “arg, Railvcy
Colony, Jhanai.'

2o B,P.fﬂﬁngn, aged about 56 vears, S/o late Sri Kamal

singh, k/o 22D/4 1aina Garh ragra, Jhansi.,

4, Jesp?aqugal, aged about 54 vears, S/o Sri II.S.

Bhogal, R/o 5§54 Chaman Ganj, Sipri Bazar, Jhansi,

5., Roshfin iiingh, Sikawar, aged about 58 years, S/o

sri Hottam Sihgﬂ, R/o B=612, Kalma llagar, Agra. :
' § Applicants,

|

| %

By Advocate :j $ri S.K. i1lsra.
'r\
!

ft Versus,

ynion of India fLurough the General ianager, Central Railway,
Boinbay V.T. b
2,

Jhansi.

The Divisional Railway !Manager, Central Railway,

3 Respondents,

By Advocate : Sri A.V. Srivastava.
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on lo. 1079 of 1994,
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R.P. Ichapuria, S/o P.ll, Ichapuria, aged about 58 years,

resident of Parsi pharamshala, Chamanganj, Sipri Bazar,

ghansi. : A
e , Applicant.,
:1ft:h£§§ﬁﬁgyocahe . sSri S.K. Misra & M.P. Gupta.
o : | Versus,
unian of Tndia throuuh the General !lanager, Central RéilwaY:
Bombay V.T. .
2 The Divisional Railwey Manager, Central Railway,
: Jhansi.
3s The Senipr Divisional Accounts officer, Central
Railway, Jhansi.
; | = Responcents.
? | By Advocate : Sri A.V. Srivastavea. ‘?
| orpER (

RAFIQ UDDIN, dEMH:

_-——F_-—ﬂ_-— R —— — — -

he question of facts and law are commuon
e same have been heard jointly and are
£ *ru

#j by comnon order,

3
1I‘I

‘and are juniors  to the applicants,
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(Page=32) (0.A.765/98, with
o.a.4e4/9;5,o.p..1979/_94)

were drawing nore pay than the applicants, The applicants
have, therefore, filed this O.A. for stepping up of their
pays at par LOCO Staff supervisors who are juniors &
A
them having been promoted after 1.1.1986.,
The applicants of O.A. 765/93 are working at
af) .
Jhansi Loco Supervisors and applicant No.5 shri R.C.
‘1
Budhiraja has since retired with effect from 31,1,1993,

All the applicants are working in the grade of Rs, 2000=

3200/- including applicant No.5 at the time of his

retirement. The aforesaid other persons shri p.N,Srivastava

'kaﬁvfﬁbf

and Shri S.K.Mathur and even t=sa having been promoted
~fter 1.1.1986 in the grade of Loco Supervisors were
drawing pay at the rate of #.,2975/- per month in the
pay scale of Rs,2000-3200, The applicants' claim that

as per rules and specific order issued by the Railway
Board vide letter dated 13,10,1988 and 16,9,1988 the
applicants are entitled to get their monthly pay stepped
up so as to bring them at par with the aforesaid persons

who are admittedly juniors to the applicant in the cadre

and grade,

Wle have heard the mrties' counsels and perused

the records.,

It is pertinent. to mention at the out-set that

applicant shri R.C,Budhiraja of 0.A.464/93 and
shri R,P,Ichapuria, applicant in 0.A.1079/94 were parties

to earlier O.A. namely 0.A.971/91 which was filed by them

along with other similarly situated persons f or the same

8

contd...P/3



% 8 X (Page=i ) (0.A. 765/98 with
0.A.464/93, 0.,A.1079/94)

;‘ ‘ .i

relief which has been sought in the present 0.A.
By order dated 28.6.1999 this Tribunal dismissed the

said 0.A. N0.971/91 holding that the applicants failed

to make out any case for stepping up of their pay.
Y

i CDnéequently both these applicants cannot be re-ageitated

e =

the same question by filing a fresh 0,A. and the
0.A.464/93 and 0,A,1079/94 are dismissed being not

maintainable,

As regards the case of applicant of 0.A.765/93
is concerned the same question was raised before this
Tribunal in 0.A.971/91 as referred to above which was

decided by order dated 28.6.1999, After considering

"
." » . -
il |t — i . . o S o i iy i g, — o e oy el o __._____‘____.

the relevant rules and particularly the provision Df)
3 _
ruletls of Indian Railway Establishment Code, Vol,II

! including the decision of the Appex Court in "uynion

l of India vrs., 0,P,Saxena, JT 1997(6) SC page 586

| ' a Division Bench of this Tribunal held that pay of
Running Staff on promotion to Loco Supervisor post

is fixed under Rule 1316 of Indian Rallway Establishment
Code, vol.;I. The Ministry of Rallway in the letter

:i dated 14.9,i990 has specified that principle of stepping

up of pay as referred to in the earlier dletter dated-

'ff | 16.8.,1988 was subject to codal conddtion being fulfilled

and principle of stepping up as contained in Rule 1316
of Indian Raillway Establishment Code Vvol.IT is to be
followed. Claim of the applicants was not found justtfied

in view of the provision contained in Rule 1316 of Indian

iLq contd...P/4
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"""" A.1079/94
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W A Ll q-f.' o A
& ‘hi gbii ment Cra_, ?;.II.Evan the Appex Court
~in 0.P,S5axena's case referred to above did not f£ind any
justification to apply the principle of stepping up’ of
pay in respect of cases of the applicants.
We do not find any reason to difler from the views! r
expressed by the Division Bench of this Tribunal in the
A '
aforesaiad case, Consequently the o,A, 765/93 is also
: ﬁ devoid #n merit and the same is dismissed, %
g |
- |
;: However the.\:lte will be no order as to cost,
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